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Second Floor, 
Commercial Complex, 
In dir an a g a r, 
BANGALO1E.. 560 38. 

Dated :2 3 OF C 1994 
APPLICATIQ\J NO: 487 of 1991. 

APPLICANTs:...sri.K.RajamUrugasuryan and two others., 

V/s. 

RESPQ\JDENTS..... sri.K.Jayararfl,Dist.Engineer(Telecom)shjmog8 
and another., 

T. 

1. 	.Sri.B.Veerabhadra,Advocate,No,126/2, Sixth Cross, 
Kadirappa Rod,Doddigunta,Coxtown, Bangalore-5. 

2. 	Sri.M.Vasudeva Rao,Addl.G.G.S.C., 
Hih Court B1dg,Banga1ore_. 

Suject: 	
rwaj9f c.pj of the OrdQr Passed by the Central Administrative Triunal,Baflgal,r 

--xx-- 
Please find CnClIsed herewith a copy of the ORDER/ 

STAY ORDER/JNTER OPJJER/ Pss&d 
by thj5 Trib l 1i the above mntjoned aPPlication(s) on 	14-12-1994. 

AEPUTREG_P~TT-z,~ 
 JUDICIAL BRANCHES. 

gm* 



/ 
CENTRAL ADMINISTRATIVE TRIaJNAL, 

BANCALORL BENCH. 

CONTEMPT PETITION NO. 61/ 1994 

IN 

OR ICINAL 'APPLICATION NO. 487/91 

WEDNESDAY, THE 14TH DAY 01 DECEMBER, 1994 

SHRI V. RAMAKRISHNAN ..• 	MEMBER (A) 

SHRI A.N. VUJJANARADHYA ... 	MEMBER (J) 

Shri K. Raja R.irgasuryan, 
s/c Shri M. Kadal Kariyandi, 
aged about 27 years, 
Casual Mazdoor, 
Shimoca Telecom District, 
Shimoca. 

Shri S.A. Shivaraja, 
s/c Shri Andanappa, 
aged 26 years, 
Casual Piazdoor, 
Shimoca Telecom District, 
Shimoga. 

Shri Soundaram, 
s/c Shri Perumal, 
aged 28 years, 
Casual F'lazdoor, 
Shimoca Telecom District, 
Shimoca. 	 ... 	Complainants 

(By Advocate Shri B. Veerabhadra ) 

us. 

1. Shri K. Jayaram, 
Telecom District Engineer, 
Shimoga Telecom District, 
Mamqosa Buildings, 
Kote Road, Shimoca. 

2'. Shri N.S. Ramachandran, 
Chief Ceral Manager, 
Telecom, Karnataka Circle, 
1, Old Madras Road, 
Ulsoor, Bangalore - 560 008. 	 ... 	RespondEnts 

(By Advocate Shri M. tiasudeva Rae, Additional 
Citral Goi ernment Standing CounsEl) 



H
0 

SHRI A.N. VLIJJA!J4RAOH ; AJ  MEMBEF jJ 

Shri M.V. Rao produlces a copy of the order passed by 

the Supreme Court in pecial L ive Petition on 22.8.94 wherein 

interim stay against the impug ed order, namely, the order which 

is southt to he entor ed in the contmpt petition. Because of 

thE interim order of tay granled by the Supreme Court, this 

contempt petition cathot be prceeded with. Therefore, this 

contempt petition is: 1osed. 

( A.N. VUJJANARADHYA') 
11E1BER (j) 

( V. RANAKRISHNA ) 
mLr'IBER (A) 

, WE COPY 

Central dmin trativa Tnbirna 
H 	I anaIoro Bench 

dngalorQ 


